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Item 	
Description of paper; 

.1. 	2. 	
3. 

---------------------------------------- 

I. 	Order sheets 

All orders/judgetents of the 	J Tribunal passed in the case 

Judgements and orers received 	A16*from the Supreme L.ourt in  
the case. 

Allapplications incl4ding 
MA5/Plaints/memor and a/appeals 

 together with annexures and 	x--y vvvj 
all other documents whether 
original or copies filed with 
them 

Counter/written statement and 
reply affidavits 

All depositions of witnesses 
taken by way of affidavit 

All documents or cettified 
copies received by the Court 
and marked as exhibits,reports 
and examination of CoI]Lnissjoners. 

Notices 

Letters filed by the counsel 
and other correspondences, 
vakalatnama/nemo of appearance 

All other papers not already 
specified. 
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ORDER SHEET 
Application No 	l 7 	of 1987 (F) 
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/Date 	
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Orders of Tribunal 



iI''.TrI: 

T7: TTTTfl TT 1777  

7T'T TT: 

on'hIe 	r.jstice 	- uttes'a 	 Yicc-Chair: an. 

on'hle r..flri -ivasan, 	 e.hr( ). 

- J - 	FJ 	l7 	'12 7. 

. Th. ia.mia, 
A • - '' I.' L. 	-; tL 

Sonof '-ri 'enc1ap)a, 

lit1  ''ross, lti 	mi, 
J.7.aar, 	n!nIore-7'. 

V. 
1. tmhe :Thief So 	issioner of Tnco-.e Tax 

(Ad:n.) Tarnataa-1, ango!ore. 
. The Co.. 	issio :r of Jnco- 

arnataka-lI, S-an'alore. 

.00 lnsacotjw 	-• SSSt.r1t % 	.iSSiOie1 
of Inco:e 7ax, ' ane-IIJ, an lore. 

he Inquiry 	1 ficer, 
77ai  ? -an'C.iore,.T out' One. 

(y •5ri . 	arajciah,S fl'S). 

A 	ICCfl t. 

eSi)Ofl(CfltS. 

This epplicction 	co :03 	mi 
1 

for 	arin; 	this  

.!a'L the fol1ovin: 

Case cello 	flri T. a. -anna, eeeiicnt 	rcsent. ' . 	 s counsel •Shri 

-. S.. ctrayan is net present. No t"e ueplicaat suh- .its that ;j5  case 

he taken up for hearing an-3  disoseci without waiting for the presence 

of h5  leamee counseh 	e have therefore, tahen ue tis a;alication 

for hearing. 

2. in t1S aI))liOetion . J1 i.igOr'action I 	ci the A..c...  inistretive 

Tri'e,inals 	ct,l 	the applicant he' sou,-ht for t o irections i) 



4 	 -9- 

to the respondents to furnish hir I certified copies of 'listed docuents' 

- 	 and (2) to respondent 	o.l to dispose of his appeal dealing with the 

& 	 periJission to engage a leal practitioner in the disciplinary proceeding 

instituted against hir. 
'S 

At the hearing to-day the applicant files a aeteo stating 

that he has been furnished 'vith all the 'listed docunients' and that 

his appeal dealing with the permission to engage a legal practitioner 

had also been disposed of by respondent No.l. pen mitting hjni to engage 

a defence assistant. In that 	o, he has however, sought to keep 

open the question relating to angaging a legal practitioner vihich 

also,he does not press at the hearing. 

In his Taemno and at the hearing, the applicant prays for 

award of exe:nplary costs. Sliri 	 learned Central 

Governient Penior 2tanding Counsel appearing: for the respondents 

opposes the av,ard of costs. 

Vc7e have exam.ined the clain of the applicant for award 

of costs. 'c find no justification to award either exerplary or ordi- 
4. 

nary costs sought by the applicant. 

3. 7hat emmierges froi the  above is that all the reliefs sought 

by the applicant have already been granted by the authorities ther-

selves and therefore, this application no longer survives for considera-

tion. TVe, therefore, disniss this application as having becone unneces-

sary. 'ut, in the circuMstances of the case we direct the parties 

to hear their 

p 



REGISTERED 

CENTRAL 	iINITR -! 1~jL 7tjU1L 
BANGALORE BENCH 

APPLICATION No, 	187/87(F) 	
C)MERCIAL COMPLEX,(BD) 
HDIRANAGAR, 

(WP.NO , 	 F \NGALORE...560 038. 

[ TED: 
!H 

PPLICANT 	 1.13 	 RESPONDENTS 
Shri. K. Ramanria 	 The Chief Commissioner of Income Tax 

TO 	 Bangalore and 3 Ore 

Shri K. Ramanna 
No. 223, II Phase 
11th 'B' Cross, 18th Main 
3. P. Nagar 
Bangalore - 560 078 

The Chief Commissioner of Income Tex(Admi.n) 
Karntaka 
Bangalore 

The Commissioner of Income Tax 
Karnàtska II, Bangalore 

The Inspecting Asst. Commissioner of Income Tax 
- 	 Range — III, Bangelore 

The Inquiry Officer (South Zohs) 
Income Tax Roam No. 103 
I Floor,Income Tax New Annex Building 
121, Nungambakkar High Road 

Madras — 600 034 
Shrj M.S. Pdmarajajah 
Senior Central Govt. Stag Counsel , High Court Buildings, Bangalore — 560 001 

SUBJECT: SENDING COPIES OF ORDER PASSED BY THE 
BENCH IN PPPLIC1TI0N NO. 	187/87(F) 

... 

Please find enclosed herewith the copy of the Order 
passed by this Tribunal in the above said Application on 

27-3-87 

EPUTYREGIsTflA 
EtaCL: As ab 	
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1 TI} 	 r.jistice 	.S.?uttaswa- 1y, 	 Vice-C!iair:an. 
A  n-h 

Ty on'ble 	r.'.5'rinivasan,  

ALICTIrN T  flJ 	T' fl7 )T 19'7. 

iarrna, 
Aged 32 Years, 
Son of Sri 'enchappa, 
'o.223, II ?hae, 
11th ''Cross, flth 'am, 
J.P.Nagar, 3angalore-7. Applicant. 

V. 

I. The Chief Co missioner of Income Tax 
(Ad in.) (arnataka-I, anga1ore. 

.. The Co:iissioner of Income Tax-I, 
arnataka-11, Bangalore. 

'.The Inspecting Assistant Co:1raissioner 
of Income Tax, ange-IIJ, flangalore. 

'.Thc Inquiry 'fficer, 
Ca, p  'an:  iore,•flout' Thna. 	 espandcnts. 

(y Sri ;:.s.Padiarajaiah,CGssC). 

This application cor:iing on for hearing this day, Vice-Chairman 

made the Following: 

Case called. Sri K.a:iianna, applicant present. kiis counsel Shri 

-.'. 	ent. nut, the applicant sub.iits that his caseNa 

he taken up for hearing an1 disposed without waiting for the presence 

of his leaned counsel. V'e have therefore, taken up this application 

for hearing. 

2. In this application made under Section 19 of the Adainistra-tive 

Tribunals 	 the applicant had sought for two directions (1) 



to the respondents to furnish hii i certified copies of 'listed docurients' 

and (2) to respondent No.! to (hspose of his appeal dealing with the 

pert; ission to engage a legal practitioner in the disciplinary proceeding 

instituted against hir1. 

At the hearing to-day the applicant files a memo stating 

that he has been furnished with all the 'listed docui- ents' and that 

his appeal dealing with the permission to engage a legal practitioner 

had also been disposed of by respondent 1  To.1 periitting him to engag 

a defence assistant. In that meo, he has however, sought to keep 

open the c, Llestion relating to engaging a legal practitioner which 

also,he does not press at the hearing. 

In his menio and at the hearing, the applicant prays for 

award of exemplary costs. Shri 	.r ad mara jaiah, learner.Central 

(Thvern Lent Senior 	Standing 	Counsel apDearing 	for 	the 	respondents 

opposs tfi. a 	rd of costs. 
Aii 

\e have examined 	the 	claim of 	the 	applicant 	for 	award 

of 	costs e 	find no 	Justiflcatlo1l 	to a rar' 	either 	eei 	plary 	or 	or i- 

nary costs sought by the applicant. 

. 7hat emerges froi the above is that afl the reliefs sought 

by the applicant have already been granted by the authorities the:i-

selves and therefore, this application no longer survives for considera-

tion. 7.7e, therefore, dismiss this application as having become unneces-

sary. But, in the circumstances of the case; we direct the parties 

to hear their own costs. 	 - 
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